WA. No. 6 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

03-03-2015

Dr. BP Todi, learned Addl. AG, assisted by Mr. KP
Bhattacharjee, learned GA, appears for the State appellants.

Mr. K. Paul, learned Advocate, represents the

respondents.

Dr. BP Todi, learned Addl. AG states that probably the
documents required by Survey of India have been furnished by
the Forest authorities concerned. In that view of the matter, we
direct the Director, Survey of India, to carry out the exercise of
measurement as directed vide our earlier orders within a period

of 4(four) weeks from the date of receipt of this order.

List on 07-04-2015.

JUDGE CHIEF JUSTICE(ACTING)

S.Rynjah



MC (WA)No. 18 of 2015
IN WA No. 40 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

03.03.2015

Mr B Khyriem, learned counsel, appears for the applicant.
Mr S Dey, learned counsel, represents respondents No. 1 to 5.

Mr P Nongbri, learned counsel, represents respondents No. 6 &

On due consideration, the application is allowed to the extent
that in terms of prayer, further three months’ time is granted to the
Commission to do the needful. This misc. application, thus, stands

disposed of.

JUDGE CHIEF JUSTICE
(ACTING)

dev



MC (WA)No. 19 of 2015
IN WA No. 30 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

03.03.2015

Mr SC Shyam, learned senior counsel, appears for the
applicants.

Ms K Chisa, learned counsel, represents the respondent.

The main order disposing of WA No. 30 of 2013 is of
18.11.2014 and the order dated 15.12.2014 is only a clarification
order passed in Misc. Case (WA) No. 105 of 2014 in WA No. 30 of
2013 which is impugned herein. According to learned senior counsel,
there are also some mistakes in drafting of the Misc. Application,
particularly, paragraphs 8 and 9. Thus, he prays for and is
permitted to withdraw Misc. Case No. 19 of 2015 with liberty to file a
fresh one, if so advised.

Misc. Case is accordingly dismissed as withdrawn.

JUDGE CHIEF JUSTICE
(ACTING)

dev



MC (WA)No. 20 of 2015
IN WA No. 31 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

03.03.2015

Mr SC Shyam, learned senior counsel, appears for the
applicants.

Ms K Chisa, learned counsel, represents the respondent.

The main order disposing of WA No. 31 of 2013 is of
18.11.2014 and the order dated 15.12.2014 is only a clarification
order passed in Misc. Case (WA) No. 104 of 2014 in WA No. 31 of
2013 which is impugned herein. According to learned senior counsel,
there are also some mistakes in drafting of the Misc. Application,
particularly, paragraphs 8 and 9. Thus, he prays for and is
permitted to withdraw Misc. Case No. 20 of 2015 with liberty to file a
fresh one, if so advised.

Misc. Case is accordingly dismissed as withdrawn.

JUDGE CHIEF JUSTICE
(ACTING)

dev



MC (WA)No. 21 of 2015
IN WA No. 44 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

03.03.2015

Mr SC Shyam, learned senior counsel, appears for the
applicants.

Mr P Nongbri, learned counsel, represents the respondent.

The main order disposing of WA No. 44 of 2013 is of
18.11.2014 and the order dated 15.12.2014 is only a clarification
order passed in Misc. Case (WA) No. 106 of 2014 in WA No. 44 of
2013 which is impugned herein. According to learned senior counsel,
there are also some mistakes in drafting of the Misc. Application,
particularly, paragraphs 8 and 9. Thus, he prays for and is
permitted to withdraw Misc. Case No. 21 of 2015 with liberty to file a
fresh one, if so advised.

Misc. Case is accordingly dismissed as withdrawn.

JUDGE CHIEF JUSTICE
(ACTING)

dev



